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CENTRAL ADWMINISTRAT IVE TRIBUNAL
" BANGALORE BENCH

Second Floor,

Commercial Complex,
Indiranagar,
BANGALORE-~ 560 n3\,

Pated: 730FC 1994

APPLICATION NO: 1991 of 1994.

APPLICANTS:~ Sri.T.Thimmanna,
V/s.

.~ The Divisional Manager(Personnel),
ES PONDENTS Southern Railway,Mysore, and others.,

Te

. BriM.S.Nagaraja,Advocate,
: No.1ll,Second Fléor,l—Qross,
Sujatha Complex,Gandhinagar,
Bangalore-9.

2. The Chief Personnel ©fficer,
Southern Railway, Park Town,
Madras- 600 003.

Suhject s~ Forwaxding nf Copias of the Order-

Central Administrative Trikunal,B

Passed by the
angalara,

Please find enclesed herewith a copy of tha ORDER/
INTERIM ORDER/ passed by thie Tribunal in th
mentioned application(s) on 29-11-1994.
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o 700/ DEPUTY REGISTRAR
JUDICIAL BRANCHES,
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

ORIGINAL APPLICATION N0.1991/94

TUCSDAY THIS THE TWENTY NINETH DAY OF NOV,, 1994

MR JUSTICE P,K. SHYAMSUNDAR VICE CHRIRMAN

Y. Thimmanna,
aged 69 ysars,
Retired T7,T.E,,
Southern Ralluay,
Mysore :

Presently residing at '
N°o1310, KJR, Hospital ROad,
Mysore - 570 001 Applicant

( By Advocate Dr.m.,S. Nagaraja )

Ve

1. The Divisional Mapager(Personnel),
Southern Railwvay,
Mysore Division,
Mysore '

2. The Chief Personnel Officer,
Southern Railuay,
Madras = 600 003

3. The Union of India,
represented by its Secretary,

Ministry of Railuays,
New Delhi - 110 001 Respondents

CRDER

MR. JUSTICE P.K, SHYAMSUNDAR, VICE CHAIRMAN

After having heard Dr.m.,S. Nagaraja,
learned counsel for the applicant in this
application wherein the grievance of the aocplicant
appears to be of non-stepping of his pay on par
with junior by ngme Shivasubramanian, I find that




on 25,2,94(Ant \A7) wh.ch is still pending with

the Departmen.. In tiis connection, my

attention is irawn tc g decision of this Tribunal
in 0.A.N0.93/% dispcsed of on 10,1,94 where

the relief granted it akin to what is sought for
herein, 1If {hat be "he case, the Department has
to follow th preced:nt of this Tribunal in
taking aPproirfate action in the matter., Under |

the circumst inces, | direct the Chief Personnel ‘

Officer, Sou:hern Rgilway to disppse of the
,_applicant's represer tation suitably uwithin -four - ... . .....%
-months from the datc of receipt of a copy of this

order., The Registr - will also forward a copy

of this app.ication to Respondent No.2 for

information.

2, This 1pplication stands disposed of as
aforesaid et the stage of admission with no

order s tc costs,
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VICE CHAIRMAN




